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Date:  

 

 

 

 

 

 
 

 

To, 

 

 The Registrar, 

 Hon'ble National Green Tribunal, 

 Copernicus Marg,  

 New Delhi. 

 E-mail-judicial-ngt@gov.in 
 

Sub:-  Submission of response on behalf of respondent no.2, Uttar Pradesh Pollution Control 

Board, Lucknow in pursuant to order dated 11.07.2024 passed by Hon'ble NGT in the 

matter of Original Application No. 592/2024 News Item titled "Sonbhadra Qkbyks esa fleVk 

;wihihlhch dk ok;q iznw"k.k fu;a=.k] tkusa iwjk ekeyk** appearing in newstrack.com dated 24.03.2024. 

                

Sir, 

 

 In Compliance of Hon'ble NGT order dated 11.07.2024 in the matter of O.A. No. 

592/2024,  News Item titled "Sonbhadra Qkbyksa esa fleVk ;wihihlhch dk ok;q iznw"k.k fu;a=.k] tkusa iwjk ekeyk** 

appearing in newstrack.com dated 24.03.2024, the response of Respondent no.2, Uttar Pradesh 

Pollution Control Board, Lucknow is being filed herewith.  

` 

 It is requested that the aforesaid response may be presented before the Hon'ble Tribunal 

for kind consideration. 

 

Encl.: As above. 

 

 

 

 

 

 

Endt. No. & date as above. 

Copy to:- 

1. District Magistrate, Sonbhadra for kind information please. 

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow for kind 

information & necessary action please. 

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information and 

necessary action please. 

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber, Supreme 

Court of India, New Delhi-110001. 

5. Regional Directorate, Central Pollution Control Board, Vibhuti Khand, Gomati Nagar, 

Lucknow. 

 

 

 

 

 
  

Yours faithfully, 

 

 

 

(U.K. Gupta) 

Regional Officer 

Sonbhadra. 

 
 

 

 

Regional Officer 

Sonbhadra. 

 
 

 

 

lanHkZ la[;k%& 
 

Ref.No.:        v0vf/k0@2021 

dk;kZy; % edku la[;k 162] mÙkj eksgky ¼fudV p.Mh gksVy½ 

jkcVZ~lxat] lksuHknz&231216 

bZ&esy % rosonbhadra@uppcb.inv0vf/k0@2021 

Office: House No. 162, Uttar Mohal (Near Chandi Hotel) 

Robertsganj, Sonbhadra-231216 

E-mail: rosonbhadra@uppcb.in/k0@2021 

G0795/OA-592/2024 14.08.2024
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1 
Response in OA 592 of 2024 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO- 592/ 2024 

 

IN THE MATTER OF: 

 

News Item titled “Sonbhadra                                    

            ,                ” appearing in newstrack.com 

dated 24.03.2024 

       

Order Date- 11.07.2024 

Next Listing- 21.08.2024 

 

RESPONSE ON BEHALF OF THE UTTAR PRADESH 

POLLUTION CONTROL BOARD IN COMPLIANCE TO THE 

ORDER DATED 11.07.2024 PASSED BY THE HON'BLE 

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI IN ORIGINAL APPLICATION NO. 592 OF 2024 IN THE 

MATTER OF NEWS ITEM TITLED “SONBHADRA           

                                     ,                ” 

APPEARING IN NEWSTRACK.COM DATED 24.03.2024 

 

That this Hon'ble National Green Tribunal, Principal 

Bench, New Delhi (hereinafter referred as Hon’ble Tribunal) 

vide its order dated 11.07.2024 in Original Application No. 592 

of 2024 in the matter of News Item titled “Sonbhadra           
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2 
Response in OA 592 of 2024 

                                     ,                 ” appearing in 

newstrack.com dated 24.03.2024, instructed the  following:- 

“….1. Issue notice to following respondents who may file their response 

 within one month.  

 (i). Ministry of Environment, Forest and Climate Change Regional 

 Office Lucknow,  Through its Deputy Director General Integrated 

 Regional Office Kendriya Bhawan, 5th Floor, Sector 'H' Aliganj, 

 Lucknow - 226020.  

 (ii). Uttar Pradesh Pollution Control Board, Through its Member 

 Secretary BuildingNo.  TC-12V Vibhuti Khand, Gomti Nagar 

 Lucknow-226 010  

(iii). Central Pollution Control Board, Through its Member 

 Secretary  Parivesh Bhawan, East Arjun Nagar, Delhi-110032.  

(iv). District Magistrate, Sonbhadra DM Office, Lodhi Sonbhadra 

231216 Uttar Pradesh, India.  

2. List on 21.08.2024…..” 

 

Response- 

 

1. Uttar Pradesh Pollution Control Board had submitted status 

report before Hon’ble NGT vide its letter no G0646/OA-

592/2024 dated 08.07.2024 in pursuant to order dated 

22.05.2024 passed by Hon'ble NGT in the matter of OA No. 

592/2024 News Item titled “Sonbhadra                            

                    ,                ” appearing in newstrack.com 
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3 
Response in OA 592 of 2024 

dated 24.03.2024. The letter dated 08.07.2024 is attached 

herewith as Annexure-1. 

2. UPPCB has issued closure orders to 08 mining leases of 

District-Sonbhadra under section 31-A of Air (Prevention and 

Control of Pollution) Act, 1981 (as amended) vide letters 

dated-10.01.2024. 

3. In order to ensure the compliance of closure orders issued to 

08 mining leases by UPPCB vide letter dated 10.01.2024, 

District Magistrate, Sonbhadra has directed to Mining Officer, 

Sonbhadra and Sub-Divisional Megistrate, Obra/ 

Robertsganj, District-Sonbhadra vide reference no. G0633/ 

OA-592/2024 dated-01.07.2024 for effective compliance of 

closure orders. 

 

Therefore, the above response on behalf of the Uttar 

Pradesh Pollution Control Board as respondent no. 2 is 

submitted before this Hon’ble National Green Tribunal for 

perusal and kind consideration. 

 

   (U.K. Gupta) 

Regional Officer, 

U.P. Pollution Control Board   

 Sonbhadra. 
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Ref.No.: 

UPPCB 

To, 

Go6u6lop AO- S92| 2024 

The Registrar, 

Sir, 

Copernicus Marg. 
New Delhi. 

Hon'ble National Green Tribunal, 

Emailjudicial-ngt@gov.in 

REGIONAL OFFICE, 

UP. POLLUTION CONTROL B0ARD 

herewith. 

SONBHADRA 

appearing in newstrack.com dated 24.03.2024. 

Sub: Submission of status report in pursuant to order dated 22.05.2024 passed by 
Hon'ble NGT in the matter of Original Application No. 592/2024 News Item 

Encl.: As above. 

Endt. No. & date as above. 
Copy to: 

In Compliance of Hon'ble NGT order dated 22.05.2024 in the matter of O.A. No. 
592/2024, News Item titled "Sonbhadra bgeid fHEI YÝr0TAT oT AY YGgU fMA, T 

gRT HHT appearing in newstrack.com dated 24.03.2024, the status report is being filed 

Date: 

It is requested that the aforesaid status report may be presented before the 
Hon'ble Tribunal for kind consideration. 

1. District Magistrate, Sonbhadra for kind information please. 

LiFE 

IGCHTG, HTHG-231216 
{-tG: rosonbhadra@uppcb.in 

Lifestyle for 
Environment 

Yours faithfully, 

Gupta) 

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow for kind information & necessary action please. 

Regional Officer 
Sonbhadra. 

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information 
and necessary action please. 

E-mail: rosonbhadra@uppcb.in 

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber, 
Supreme Court of India, New Delhi-110001. 

Regional Officer 
Sonbhadra. 

Office: House No. l62, Uttar Mohal (Near Chandi Hotel) 
Robertsganj, Sonbhadra-231216 

10
Annexure No.1
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Page 1 of 2 

 

Status Report in pursuant to order dated 22.05.2024 passed by 

Hon'ble NGT in the matter of OA No. 592/2024 News Item titled 

“Sonbhadra                                                ,                ” 

appearing in newstrack.com dated 24.03.2024 
 

1. Hon’ble NGT vide its Order dated 22.05.2024 on Original Application No. 

592/2024 in the matter of News Item titled “Sonbhadra                            

                    ,                 ” appearing in newstrack.com dated 24.03.2024, 

instructed the  following:- 

“……..6. Hence, we implead the following as respondents in the matter:  

 (i). Ministry of Environment, Forest and Climate Change Regional Office Lucknow, Through  

  its Deputy Director General Integrated Regional Office KendriyaBhawan, 5th Floor,  

  Sector 'H' Aliganj, Lucknow - 226020.  

 (ii). Uttar Pradesh Pollution Control Board, Through its Member Secretary BuildingNo. TC- 

  12V VibhutiKhand, Gomti Nagar Lucknow-226 010  

 (iii). Central Pollution Control Board, Through its Member Secretary PariveshBhawan, East  

  Arjun Nagar, Delhi-110032.  

 (iv). District Magistrate, Sonbhadra DM Office, Lodhi Sonbhadra231216 Uttar Pradesh, India.  

7. Let notice be issued to the above respondents-3  

8. Same issue is pending before the Tribunal in O.A. No. 176/2022. Hence, the office is directed 

to list this O.A. along with O.A. No. 176/2022 on 11.07.2024…” 

2. Hon’ble NGT vide its Order dated 17.10.2023 on Original Application No. 

176/2022 in the matter of Aman Chaudhary versus Union of India &Ors, 

instructed the  following:- 

“……..15. The Director Geology and Mining Department, Uttar Pradesh, the District 

Magistrates and the Superintendent of Police in the State of Uttar Pradesh are directed 

to ensure that no mining is allowed to commence or continue without obtaining of 

CTE/CTO from UPPCB as the case may be which fact has to be verified by them with 

reference to the information uploaded by UPPCB on its website from time to time. 
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Page 2 of 2 

 

3. For complying of above order dated 17.10.2023 in the matter of OA 176/2022, 

UPPCB has already issued closure orders to 08 mining leases of District-

Sonbhadra under section 31-A of Air (Prevention and Control of Pollution) 

Act, 1981 (as amended) vide letters dated-10.01.2024. The details of mining 

leases and closure orders copy are attached herewith and marked as 

Annexure-1. 

4. In order to ensure the compliance of closure orders issued to 08 mining 

leases by UPPCB vide letter dated 10.01.2024, District Magistrate, Sonbhadra 

has directed to Mining Officer, Sonbhadra and Sub-Divisional Megistrate, 

Obra/ Robertsganj, District-Sonbhadra vide reference no. G0633/OA-592/ 

2024 dated-01.07.2024 for effective compliance of closure orders. Copy of 

letter dated 01.07.2024 is attached herewith and marked as (Annexure-2). 

 The above additional information is being filed for the kind perusal and 

consideration of this Hon'ble Tribunal. 

 

Dated: 08.07.2024 

 

 

(U.K. Gupta) 

Regional Officer 

U.P.P.C.B 

Sonbhadra 
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